
t

r

6.-

C ENTRAL ADMINISTRATIVE TRIBl NAL

PRINC IPAL BENC H

R.A, N(i.34 of^OO?

IN

O.A. \()>)72 or:()()4

New Delhi, this the 8''' da\ olAlareh. 2006

HON'BLE SHRI SHANKER RA.Il , MEMBER (.1)

HON'BLE SHRI N.I). I)A^ AL, MEMBER (A)

1'nion of hidia and others. . ,.Re\ iew .Appheants.

(B> adxoeate : Shri U.K. (langwani)

X'rigLi Bhaltaehaijee and Anr.

(None present e\en on seeond eall)

ORDER (ORAL)

HON BLE SHRI SHANKER RA.Il . MEMBER (.1) :

There is no appearanee on hehal! (*l rex iew respondents e\en on seeond eall.

We proeeed in the matter in ternis of Rule 16 of the Central Administratix e Iribunal

(i^roeedure) Rules. l'-)X7. Aeeordingh. we ha\e pei'used the pleadings on reeord and

heard the eontentions ofthe learned eounsel for lexiew applieants.

2. !^\ an ordei' dated 7.12.2004. OA ^)72 2004 was disposed of under Rule 10 ol

the Central ,\dministrati\e I ribunal (Proeedure) Rules. I'̂ )S7 with an obser\ation

that original respondents (applieants in R.A) ha\e not llled their repl> till "'.12.2004.

whereas Shri U.K. Ciangwani. learned eounsel for rex iew applieants states that replx

has been filed on .1.12.2004 xide Diarx NcvlOOSO and the replx thei'eol has not been

plaeed i>n reeord. As this requires dispensation ot justiee and it is equallx inipoi'tant

that axernients ofthe respondents xxill he gixen eredenee before passing the order.

Ihus. in the interest of justice, order passed on 7.12.2004 in O.A 972 2004 is

reeailed. .Aeeordiniilx R.A .i4'2005 isalKnxed.

\i-:Rsrs

4. List O.A for hearine on 21 .-1.2006.

(N.D. DAYAL)
MEMBER (A)

ra\ I

.Re\ ieu Respondents.

S. Rd^v'
(SHANKER RA.Il )

MEMBER (.1)
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